
T H E  PAYMENT OF GRATUITY (AMENDMENT) ACT, I 984 

No. 25 OF 1984 

[18th May, 1984.j 

An Act to amend the Payment of Gratuity Act, 1972. 

BE it enacted by Parltiment in the Thirty-fifth Year of the Republie 
of India as follows:- 

S%ert 1. (1) This Act may be called the Payment of Gratu,ity (Amendment) 
tititle and Act, 1984. . . - : ' ,  ' I  :q?p$ . 
gapn- 

Bamoe- 
(2) It shall come into force on such date1 as the Central Government me9b 

may, by notification in the Official Gazette, appoint. 
, . 

Ammct- 2. In section 2 of the Payment of Gratuity Act;, 1972 (herein- 390f 
ment of referred to as the principal Ad) ,- 
section 2. 

(a) in clause (e') ,- 
(i) for the words "me thousand rupees", wherever they 

occur, +lie words "one rthousand and six hundred r t ~ ~ "  &a11 
be substituted; 

(Q) for the portion beginning with the words "but do= 
not include m y  such person" and ending with the words am? 
figures "or the Navy Act, I$$?.", the following shall be mbgti- a ef lt 
tuted, namely: - 

"and whether or not such person is employed in a 
managerial or administrative capacity , but does not include 
any such person who holds a post under the Central 
Gouern,menlt or a State Government and is governed by my 
other Act or by any rulesi providing for payment of gratuity?'; 

(b) for clauw (r) , the following clause shall be substituted, 
raamely: - 

(T) "superannuation", in relation to an employe, means 
the atrtainment by the employee of such; age as is fixed i n  the 

- .  contract or conditions of service as the age on the attainment of 
which the employee shall vacate the employment;'. -- --- - - -- -- - - 

1 1st July 1984, vide Notification No. S.O. 2144, dated 14-6-1984, Gazette of India, 1984, 
Part 11, Section 3 (ii). 
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F 3. In seation 4 of the principal Act,- 

(a) in sub-section (I), for the words "nominee or': the w o w  
"nominee or, as the case may be, the guardian of such nominee or" 
shall be substituted; 

1 (b) in sub-section ( Z ) ,  in the second proviso, for ,the words "an 
i 
i employee employed in a seasonal establishment", the wor& "an 

I employee who is employed in a seasonal establishment and who is 

i not so employed throughout the year" shall be substituted; 

1 (cj in sub-section (6), in clause (b), fox the words "shall be 
1 wholly forfeited", the words "may be wholly or partiallyl forfeited" 
I 
I shall be substituted; 

(d) after sub~section ( 6 ) ,  the following sub-section shall be 
inserted and shall be deemed always to have been inserted, namely:- 

I " (7) For t h ~  removal of doubts,, it is hereby declared that 
I 

I the gratuity determined in accordance with the provisions of 
i E q l a n ~ t i o n  to clause (e) of section 2 shall: be payable to an 
I employee referred to in that clause notwithstanding that imme- 

diately, or at any time, before the ,twinination of his ~ ~ p l o y r n e n t  
in the manner specified in clause (a) or clause (b) or clause (c) 
of m&section (1 ), he was in receipt of- 

(i) where such termination of his employment is before 
the commencement of the Payment of Gratuity (Amend- 
ment) Act, 1984, wages Gxweding one thousand rupees per 
mqnth, and 

(ii) where such termination of his employment is after 
such commencement, wages exceeding one thousand and six 
hundred rupees per month.". 

4. In section 7 of the principal Act,-- 

(a) in sub-wtion (4) ,- 

Amend- 
ment o£ 
seotisn 
4. 

,Amend- 
ment of ."' 
section_ ?.> 

(i) in clause (a), the Explanation 'shall be omitted; 

(ii) clauses (b), (c) and (a) shall be re-lettered as clauses 
(c), (a) and (e) respectively, and before clause (c) as so ye-let- 
tered, the following clause shall be inserted, namely:- 

" (b) Where there is a dispute with regard to any matter 
or matters specified in clause (a), the employes or employee 
or any other person raising the dispute may make an appli- 
cation to the controlling authority for deciding the dispute.'); 

(iii) for clause (c) as so re-lettered, the following clause shall 
be substituted, namely: - 

" (c) The controlling authority shall, after due inquiry 
and after giving t+ parties to the dispute a reasonable 
opportunity of being heard, determine the matter or matters 
in dispute and if, as a result of sucl~ inquiry any amount is 



I . /, f w d  lo be to %heemployee, the. contraUing &tho- . . 
. rity direct the emplloyer to pay such am0w~t or, :%s me: 

. ' 

; esbe sway : . ~ k  mc;h+jmoufit-as reduced by the -amount &'%%dy. r-. , 
. .. 

. . 
. .  . . 'de:wited 'by: ,%he .e&@oyer."f - ' 

: . . . h 

.&,:, .. ., :. >C .: 
.(iv) in clause (e) as so re-,lettered, in sub-clause (ii), for the . ' . . . 

:&or& +nominee orV,.,t.he wor& "nominee br, as the case . m y .  .. j 
.L&. ' ' i 

..be, ,the .&.a.rdian of :such nominee . or" shall b e  su,bstituted; . . : . ' .  i . . t.. : 
I 

( b )  in sub-'section (7)., after the proviso, the following proviso 
shall be im+ePfed, narkae1y:- 

! "Provided further that no appeal by an employer shall be 
&. 

i .adrriiit'ed unless at the .time of preferring the appeal, the appel- 
lant either produces a certificate of the controlling authority ta  
the effect that the appellant has deposited with him m amount 
equal to the amount of gratuity required to be deposited under 
sub-section ( 4 ) ,  or deposits with the appellate authority such 
'ianWint.". 

Xmartioo . S. 1A5&:aection 7 of the principal Act, the following sections shdl be 
ot naw inserted, namely: - - - 
s!xtiana 
7A and 
7B. 

Inspeo- "78 .  (1) The appropriate Gover~ment may, by notification, appoint 
tors. -'&s many zInsp.ectors,-as ?t deems fit, for the purposes of this Act. 

62) The appropriate Govecnment may, by general or special order, 
define the area to which the authority of anthspector so appointed 
shall extend and where: two or more Inspectors are appointed for the 
sa'me area, also provide, by such oraer, for the distribution or allo- 
cgtion bf work to be performed by them under this Act. 

, - (3) Every Inspector shall be deemed to be a public servant within 
the meaning of section 31 of the Indian Penal Code. $5 sf 1860 

PC%* 7B. (1) Subjec to any rules made by the appropriate Govern- 
ol fnspsc. rnent in this behalf, an Inspector may, for the purpose of ascertain- 
tars. ing whether 'any of the provisions of this Act or the conditions, if 

any, of any exemption granted thereunder, have been complied with, 
dxkrcise all or any of the followin'g powers, namely:- 

3 (a) require an employer to furnish such information as he 
may consider necessary; 

( b )  enter and inspect, at all reasonable hours, with such 
assistants (if any), being persons in the service of the Govern- 
ment or local or any public authority, as he thinks fit, any pre- 
mises of or place in any factory, mine, oilfield, plantation, port, 
railway company, shop or other establishment to which this Act, 
applies, for the purpose of examining any register, record or 
notice ,or other document required to be kept or exhibited under 
this Act or the rules made thereunder, or otherwjse kept or 
exhibited in relation to the employment 01 any person or 'the 
pfnienl: of gratuity to tlie employees, and require the produc- 
tion thefeof for ifispeetion; 
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(c) examine with respect to any matter relevant b any d 
the purposes aforesaid, the employer or any person whom- he 

, finds in such premises or place and ,who, he has reasonable cause 
to believe, is an employee employed thereip;. 

3 (d) make copies of, or take extracts from, any, register, 
record, notice or lother document, as he may considerjelevant, 

r' and where he has reason to believe that any offence under this 
I 
f 

Act has been committed by an employer, search and seize with 

I such assistance as he may think fit, such register, record, notice 
t 
I 

or other document as he may cynsider relevant in respect of that 
offence; 

I 
I , , (e) exercise such other powers as may be prescribed. 
I 

(2) Any person required to produce any register, record, notice 
or other document or to give any information by an Inspector under 
sub-section (1) shall be deemed to be legally bound to do so within 

45 of 1860. the meaning of sectioqs 175 and 176 of the Indian Penal Code. 
I 
1 2 of 1974. (3) The provisions of the Code of Criminal Procedure, 1973 
i shall so far as may be, apply to any search or seizure under this sec- 
1 tion. as they ap*ply to ?ny search or seizure made under the authority 

of a warrant issued u'nder section 94 of, that Code.". 

6. In seckion 13 of the principal Act, after the wtords "payable under Amad- 
this Act", the words "and no gratuity gayable ,to ,an employee emploied mmf0f  
in any establishment, factory, mine, -ailfield, plantation, port, railway soMon 
company or shop exempted wider section 5" shall .be inserted. 13. 


